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New Delhil, this the 8th day of May, 7507
HOR BLE mr XULDIP SKRGH,MEMBER(JMEL)

1. shri M.C. Yadav
R/o Quarter MNo. 802/C-1,
Tughlakabad Railway Ccolony, Tughlmkabad
working a% SE/TELE/Tughlakabad
western Raillway, Kota.

2. shri H.K. Manocha
R/o Quarter No. 407 /8-2,
Tugh}akabad pallway Coleny, Tughlakabad
working as Sr.SE/TRS/Tughlakabad

westarn Rallway, Kota.

shri K.C. Aggarwal

R/o Quarter No. 302/C~-3

Tughlakabad rRailway Colony, Tugh Lakabact
werking as Lab Superintendent/CMT
Western Rallway, Kota.
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4, shri Balu Ram
juairter NG, 203 /A1,
v akabad Rallway colony., Tughlakabad
working as T@Chnicianml/TRS/TKD
wastarn Rallway. Kota.

5. Shri Lal Mani Sivgh
Ric Quarter Mo, 202/0-3
Tughlakabad nailway Colony, Tugh Lakabad
Wwor king as TechnioiaanJTRS/TKD
destern Rallway, Kota.

&. shri Ral Pal choudhary
R/o Quarter No, 104 /84
Tugh lakabad natlway Colony, Tughlakabad
workiling as TechnioiaﬁMIXTRS/TKD
weotarn Rallway, Kota.

7. shri lsrael Khan
R/o Quarter No. 102/B-4
Tughlakabad eailway Colony, Tughlakabad
yorking an & whallasi/PWL/TKD
westarn Rallway, Kota. PPl IOWHTS
{gy aAdvocate: Shri K.X. Patel)
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Z. rhe Divisional Rallway Manager,
western Rallway,
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(gy advocate: &hri N, S, Jagoirs
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sr. Divisional £lectrical Engineer
rrs/Tughlakabad,
New Delhi. ~RESPOMDERTS
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This i1s a Jjoint application filed by 7

applicants whersin they &are seeking the following
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(y)y  Call for the records of the case.

(11) Yo direct the respondents to quash the

committee 1eport dated 2.12.1999 and 3.12.1999 and order

dated

78.12.199% annexed in the present applicaticn at

ponexure~1 ang respectively.

The facts, as alleged by the applicants 1in

licants wWere issued show
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Government acocommodation allotted to them as the
applicants have either sublet or partied with possession

of the Government guarter and had allowed private persons

to reside therein.

an interim order respondents were directed

to recover market rent till the finalisation of the

The OA 1s being contested hy the respondents.
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5. It 1s the case of hoth the parties that when
notice for charging damage rent was issued for misuse of
nent &< cummodutlon simultaneously the

department had -al<o initiated disciplinary proceadings
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enquiry so  initiated against those pers are still
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pending.  Onc of the person, namely, Shri M.C. vYadav has
been exonerated another paerson Shri K.C. Agarwal has
been censured whereas the enquiry against others, namely,

§/Shri  Israil Khan, Lalmani Singh, Baluram and ®ajpal

chdudﬁﬁgthat had been completed by the Inguiry Officer, but

no  decision has been taken on account of the present DA
belng pending bofore this "'ribunal and the enquiry

against Shri H.K. Minocha is stated to be under pracess.

i case of both the parties

that the result of this case would also affect the

disciplinary oceedings since some of the witnesses may
alse be common who had gone for inspecting the premisss
and  they may &alsc bho gz witness to the departmental

e clrcecumstances I find that it is
desirable to dispose of the 0A at this stage because of
the  pendency of the 0OA final order in the disciplinary
case 1s not being passed and since the Tinal decision in
the  discliplinary proceedings would affect the state of
the present zase, 2o it is desirable that the final order
¢ disciplinary case should have b'ﬂ passed before

deciding this 0aA finally and even otherwise the final

order  to be pmssed in the disciplinary case would also
have a bearing on the case,
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2. CHaving regard to the discussién above, der
that pending the final decision in the disciplinary case

the department zhall not charge the damage rent from the

0D

case the final order in the disciplinary

jcants, thew e
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proceedings 1%

depar tment may levy damage rent agalnst the applicants in

accordance with the rules. 8ut before making recavery,
rne  applicants  chall be given 2 weeks time so that 1if
they have any grisvance, they may approach the coust for
he cmme. The applicants would also he at

Tiberty to challengs the final order passed 1w the
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